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LEGISLATIVE ASSEMBLY. 

Wednesday, 9th February, 1927. 

The Assembly met in the Assembly Chamber of the COUDcil House at 
Eleven of the Clock, Mr. llresident in the Chair. 

QUESTIONS AND ANSWERS . . . 
ALJ,EGATION8 AGAINST CERTAIN OnICr.u.R OF THE BOMBAY, BARODA AND 

CENTRAl. INDIA RAILWAY. 

319. -llr. oTallUladu ••• ehta: (a) What action haa been taken by the 
Agent of the Bombay, Baroda and Central India Railway, regarding the 
allegations laid by one Mr. J. N. Chinoy against Mr. E. T. Robinson, 
General 'l'raffic Manager of the Bombay, Baroda. and Central India Rail-
way, Mr. H. W. Gree, Deput.v General 'l'raffic Manager, Claims, and other 
officials of the Bombay, Baroda anq, Central India Rallway, referred to ;in 
the questions a,ked in the Assembly of the 8rd February, 1926, by 
Mr. Chamanlal and the reply of the Honourable Sir Charles Innes? 

(b) Are Government aware that no legal action has up till now been 
taken against the said Mr. Chinoy, and if so, will Government state why? 

The :amourable Sir Oharles IDnll: The Railway Administration were-
advised hy their counsel that it would be more in consonance with a due 
sense of proportion in matters of this character to ignore the wild allegations 
. made by Mr. J. N. Chinoy, and therefore decided, with the concurrence of 
iheJJovernrnent of India, not to prosecute him. 

Mr. Jamnadu II. lIehta: Is it then the view of Government that, 
when the allegation: are very serious, the best thing is not to take any 
notice of the case?, Is that the attitude generally? 

e.~O urable Sir Oharles Innes: No, Sir. All these cases are ud e~ 

~n their merits in the light of the advice given to us by our oounsel. I may 
say that 'there was no doubt at all that we could have got a convictioJ]. in 
this matter provided pUblication could be proved satisfactorily, but we 
denidecl not t,o prosecute thie; gorttleman heL'ause we we're given to under-
stand that his attacks were t.he product of a disordered imaginA.tion. 

IIr. J&mnadu II. Mehta: Who advised ~' u in the Jnatter? May we 
know the name of your counsel? MBY W(I also know, Sir, if a la.wver if; 
0. fit person t.o advise that a proRecution should not be undertaken against a 
man on medical grounds? Is it true, Sir. that when these serious llllegB-
tionswern made and when Government contemplated taking action. one 
of the officers suddenly left for England prior to hi!! retirement? • 

The Bonourable Sir Oharles IDnes: If the Ruggestion is that he left 
for England in connection with this caRe, it is entirelv untruc . 
• r.-JaIIUlaclas II. lIehta: Did he really leave for England or not before 

clearing up the charges made against him? 

fte Bdbourable Sir CJharlea IDnea: I am afraid, I do not know. Sir. 
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TREATKENT OJ'TRI CBOT.l NAGl'UR DIVISION AS A BACKWAJI,D TRACT. 

820. -Mr. Bam KaraYD SlDCh.: (a) Will Government be pleased to 
1Jtate when for the tirst time the Chhota Nagpur Div,iaion in the provinoe 
of ~ ar and Orissa was declared to be a •• Backw&l'd Tract"? Is it tbt: 
:same period when this portion of the country was tirst brought into the 
British possession or at a later date? 

(b) Will Government be pleased to lay on the table all the papers con· 
~inin  (i) His Excellenc;y the then Governor General's orders calling for 
~ rts about the education and other attainments of the people 
-of this division from the Local Government, (ii) the reports. thu .... 
received in complianC!e therewith or submitted by them on theit 
,own initiative, and (iii) the decisions made thereon, and (iv) alsc 
the papers dealing with and fixing the various kinds of tests and standards 
prescribed by the Government of Indio. or the British Parliament by which 
"they distinguished in the past ruid still distinguish to-day the unfortunate 
people of the non-regulated districts from those of the regulated ones 
·governed in the past and to be governed in future by laws made by thl' 
Indian Legislatures and the benevolent British Parliament? 

(e) Did Government ever adopt any special measures to qualify the 
nl\ckward people of t,his division for better and more rights and privileges 
snjo,yed by the people of regulated dist,ricts? If so, when Rnd what? 
What are the results accruing from tholle measures? Are any of these 
measures in existence to-day? If so, wha,t and where? 

(d) Have Government ever made any inquiry as to the progress made 
t>y the people since then? If so, when and with what resuUs? ;Rave the 
people made any progress? If so, what? Will Government be pleased to 
·state it with facts and figures? 

(e) Will Government be pleased to lay on the table the papers, if any, 
dealing with the steps they took in regard to this division immediately 
before the last Notitication No.4-G., dated the 8rd January, 1921, deolar-
ing this division a "Backward Tract"? ( 

(f) With a view to the growing ~ rtance of the Chhota Nagpur Divi· 
sion, will Government be pleased to state whether it is in their contem-
plation to withdraw the said notification in the near future? If not, do 
Government propose to consult the Local Government about this matter? 

The Honourable Sir .AleDDder Kuddtmu: (4) In January, 1921. 
Before then it WAil, as it still is, a scheduled district under the Scheduled 
Districts Act, 1874. 

(flo) No. 

(e) and (d). Relate to matters which primarily concern the Local Gov-
. -emment, particularly the transferred side of ft. 

(e~ and (t). The replies to both parts of the Honourable Member's ques-
tion are in the negative. 

CONVEl\810N OF TBIT DIIANB.!O SCD-DiVISION INTO THB DISTRICT 01 

DBANBAD. 

821. -III. It&m .araJa Singh: Is it a 'fact that the Gov$tnment of 
"';Bihar and Orissa at the instance of the Mining Association in th9 0hh.,t .. 
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Nagpur division have been in correspondence for some time with the ClIn-
tra.l Government here for declaring the' Dhanbad Sub-DivisiQn ~t  the 
vital part of the Hazaribagh District a separate district to be knoWn as the 
.aiatriot of Dhanbad? If so, will Government be pleased to' 'la, on the 
table the said correspondence? Have Government arrived at any deoision? 
.If so, what? 

The BIonourable Sir Aleunder Jlud41man: There has been no such 
-correspondence. . 

ELECTKD EUR )rEAX MAJORlTY IN TIlE ~~ A I  CO ~CI  OF KENYA • 

. 322. ·Pandlt Klrda, Kath KUDU'lI: (a) Are Government aware that. the 
European settlers of en~'a are demanding an elected European majority 
'in ~ e Legislature of that Colony? 

(b) Have Government seen the report published recently in newspapers 
-that, ".as a resuJt" of this demand it is '~ ai 'ly certain" that the Governor 
of Kenva. will during his stay in E'ngland discuss this question with the 
Colonial Office, find that the European settlers are confident that this 
demand will be agreed to? , 
(0) What steps.dD Goveroment propose to.take in the matter? 

Mr. J. W: Bhore: (a) Government are aware that the proposal has been 
·J11Oo.ted by the leaders o.f the European no.n-official co.mmunity. 
(b) Yes. 

(c) The matter is receiving the attentio.n o.f the Go.vernment of India, 
who are fully alive to the issues involved. 

" IIr. Ga,aPraaad Slngh: Is it no.t a fac,t. Sir, that the European 
lIet.tlcrs in Kenya are in a numerical minority as compared with the, 
Indians? 

.r. J. W. Bhore: I believe that is 8 fact, Sir. 
; 

P&Ddit Birday Iath Eunll'll: Mav r ask. Sir, whether it is laid down in 
the White Paper relating to Kenya that at present self-government should 
.~ t be given to. that Colony? 

:Mr. J. W. Bhore: I believe that that is so. 

Pt'BLICATION OF TH.: REPORT OP THE FIJI DJIll'UTA.TION. 

328. ·Pandlt Birday Kath ][unlru: (a) Now that the negotiations 
between the Government of India and Ris Majesty's Government in regllrd 
to outstanding grievances of Indians in Fiji have been concluded when ",ill 
-Government publish the report o.f the deputation sent by t ~ to Fiji in 
1921? 

(b) Considering that the negotia:tions were concluded in May 1926, why 
was not the correspondence relatmg to them published earlier iQ spitc 
of. repeated r~ ue t  made i.n the Assembly during the last three years for 
bemg placed In full posseSSlo.n 6f all relevant facts as soo.n 8S P .ssible~' 

:Mr. J. W. Bhore: (a) The attention of the Honourable Member is in· 
'vited to the reply given by me to Mr. Gaya Prasad Singh's question 
No. ~ Q1l the same subject. 

• 

• 



612 LEGISLATIVE A88I1MBLY. [9TH FBB. 1927 •. 

(b.) The oorrespondenoe was published as soon as the ooncurrenoe of 
the Colonial Office and the Govemment of Fiji was obtained. 

Pandlt Birda, Bath EuIllN: May I ask, with reference to the answel'll 
previously given to a similar question by the Honourable Me]Dber, whether 
the Honourable Sir Narasimha Sarma ever gave the -Assembly an under-
~a in  that he woul.d soon ~blis  the Report? 

Mr. J. W. Bhore: If the Honourable Member will put down a question, 
I will have the necess,.ry research made and give an answer. 

Pandlt JElrday Bath KunUu: May I ask when the Govemment of 
India came to know of the opposition of the i~i Government to the pub-
lication of the Report? 

IIr. J. W. Bhore: For that question also I must have notice, Sir. 

SHORT O ~ c  QUESTION AND ANSWER. 

RELF..ASE OF POLITICAL DETENUS. 

Pandlt lIotUal Bebra: Sir, I beg to put a questioIf of which I gave shori 
notice to the Honourable the Home Member; Will the Government be· 
pleased to state if they have taken or are contemplating any steps to give 
effect to the Resolution passed by this House on the 8rd February, recom-
mending the immediate release of persons detained under old Regulations 
and the Bengal Criminal Law Amendment Act, 1925? 
'!'he HODourable Sir Alezander. Iludd.tmaD: I stated fully in the course 

of the debate on the Resolution the policy of Govemment in regard to the 
release of individual detenus. We are in communication with the Govem-
meDt of Bengal regarding the practical steps required to give effect to 
that pOlicy. 

ELECTION OF MEMBERS' TO THE PANEIJ OF THE STANDING 
. COMMITTEE.ON EMIGRATION. ,  \ 

Mr. Prea1dent: I have to iniorm Honourable Members that. the num-
ber of candidates nominated for election to the panel of t.he Standing Com-
mittee on Emigration is equal to the number required, and the.refore I 
announce that the following Members are declared to be duly elect,ed: 

Sir Purshotamdas Thakurdas, 

Khan Bahadur Haji Abdullah Haji Kaslm, 

Pandit Nilakantha Das, 

Mr. Fazal Ibrahim Rahimtulla, 

Mr. N. M. Joshi, 

J>andit Hirtlay Nath Kunzru., 

N awab Sir Sahibzada. Abdul Qaiyum. 

Dr. B. S. Moonje, 

Mr. Ismail Khan, 

Lieut.-Colonel R. ll.. J. Gidney, .. 



PANEL 017' STAHDINGCOIOlITTD ON DIGBATION. 

Mr. Ambika Pras8d Sinha, 

:Sir Darcy Lindsay, 

Raja Ghazabfar Ali Khan, 

Rao Bahadur. M. C. Raj a.h , 

Ma.ulvi Abdul Matin Chaudhury, and 

Mr. W. M. P. Ghulam Ka.dir Khan Dakhan. 

DEMANDS' FOR EXCESS GRANTS. 

INDIAN POSTS AND TELBGRAPHS DBI'ABTJlBNT. 

613 

.. 'the BODourable lit Bid Blackett (Finance Member): Sir, I beg to 
move that an excess grant of Re. 14,28,692 be voted by the Assembly to 
.regularise the expenditure chargeable to revanue aotuaJly mcurred iaexo881 
(If the votea gr8l1t in the year 1924-25 in respect of the "Indian Posts and 
Ifelesraphs Department." . 

Sir, this excess grant and all the other excess grants which are proposed 
to be moved t ~day were examiD.ed at considerable length. by the Publio 
·Accountl!l C it~e last summer, and Honourable Memben will find ia 
ar~ra s IS to 7 on pages 8 to 6 of the Public Aocounts Committee'8 
Report s. full' explanation of the reasons for the excesses in eaoh case witia 
reeommendatioDll for improvement on the system where such are thought 
-desirable, ending. up with the recommendation by the Assembly to agree 
to the excess grants. I do not know whether it is delirable to go into 
details of some of the technical explanations in each ca88, and I will for 
1tbe moment not do more than move. 

1Ir. A. It&Dguwam1 Iyelll&1' (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, on the last .occa.sion in February last year when es-
cess grants were moved, it was lmderstood that the occasion fOr the motioa 
of excess grants was to be availed of to discuss generally the Report of the 
Public AQcounts Committee and the suggestions and recommendations that 
·they have made in regard to the scrutiny of the Audit and Appropriation 
Reports of the Government of India. My friend the Honourable the 
Finance Member to-day has contented himself with moving in the boldest 
manner he can find a motion for granting the excess lmdeJ:. the Indian 
Posts and ele~ra s Department. I desire to know, Sir, whether it is 
the int,ention(jf the Honourable the Finance Member to leave the Public 
Acco;mts Committee Report without any opportunity· for discus~i n in this 
House an.d whet,her We merely come· here to endol"Be what; is an accom-
l~s ed fact. The expenditure under the heads of' all ex;cess 'an~ have 
aotllfllly been incllrred Rnd whitt we lue Rsked to do is to regulaPise an 
admitted irregularity. Sir, if I am Rt liberty to discuss the points that 
have' bePD raised in the Public Accounts Committee generally, nof; merely 
under all· the excesfI grants that are to be voted by this House, but on the 
:matt,ers tho.t .. have been de"lt with in the Public Aocounts Committee's 
.Report, I have a right to complain, Sir, that the Honourable the Finance 
Member Jifas allotted ve?, ·little time for the Purp08B. Indeed, the manner. 
:in which he moved this motion made it clear that he ifoes not expecf 

• 
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[Mr. A. Rangaswami Iyengar.] 

the House  nor does he want the House to discuss matters of suqh import-
ance as are dealt with in the I1ublic Accounts Committee. I find, Sir, 
that in the Public Accounts Committee's Report for last year, vastly more 
important questions than those dealt with in the previous year have been 
commented upon. We have instances, Sir, of cases which require very 
close. further scrutiny and examination by the Public Acoounts Committee 
that has been appointed for this year, cases involving extravagant expendi-
ture, involving half a crore or one crore in some cases. We have had .cases, 
Sir, in which questions have been raised as to the powers of various spend-
ing authorities. We have also had cases, Sir, in which the question of 
reappropriation from voted to non-voted heads and vice verBa have had to 
be dealt with and I should have expected, Sir, the Finance Member to 
have given the .House a proper opportunity and to have opened this motion 
with a general statement of what the Committee over which he presided 
did generally in the matter of the sorutiny of. the Audit and Appropriation 
'Deport. One of the important questions, Sir, that has' beehdealt with in 
tbis" Report is as to the powers of the Auditor General in India and hie 
relations with the Auditor of the Accounts of the Seoretary of State for-
Indillo in England. I find, Sir, that the Auditor ·qeneral and the Govern-
ment of India in one departmeht are practically carrying On a fight in 
respect of the powers vested. in each as to the power to refer matters to 
the Secretary of State. J find also, Sir, the Auditor-General has raised 
the question that.. in regard to the accounts of the High Commissioner for 
India. 'his powerS should be statutorily defined and his relations with the 
Rome Auditor should also be defined. These are matters. Sir, in whioh 
we think' the House has every right to know the constitutional position 
taken by the Government of India. 'rhe Auditor-General, :I' find, in the 
course of his evidence bitterly complains that the departments true to the 
bureaucratic traditions, of which I find t,he Honourable Mr. Young, who 
is here, was a most tenaciOus advocate before the Public Accounts Com-
mittee, that the department oOllcemed refused. to makf}. andprevE\tlted him 
from making a direct reference to the' Secretary of State for India on a 
matter which is certainly very important to. this Houae. He said that. 
in rega.rd to the allowances of profit and advantage that are made to 
Governnrs and Members of Council, defined in the Statute of 1888 and 
continued since, these profita and advantages could not extend in res e ~ 
of house. rent and house ren.t allowances that are given to them or in the 
matter of electric charges and what not. There are a number of Casel 
of this kind in respect of profits and advantages to Governors and Membem 
of Council which, he says, are pending with him and as to which he ha& 
beeJl unable to make a reference direct to the Secretary of State. H& 
,also says· that. so far as his position is concerned. though his position is 
suppt'Jsed to be one of independence of the Government of India and he 
is ooly subject ~  t~e control of the. Secretary of State whenever he may 
chooBt1 to exerCIse It, yet he is told he cannot correspond directl:v witli 
the Secretary of State on any matters on which he thinks the orders or 
the instructions of the Secretary of 'State should be available. . 

. ~en again. Sir. as rE\g'Ards the position of the High Commissioner of 
India. and the aOl'lQunts that are dealt with by him; he savs that it is np 
doubt tru~' that ,in 'PrBCtice the Audit/)\' . of th'e accounts of tht\. Secretary 
,'of State'!! .council ~a~ ip ' ~tic '. h.f'en communicatin£! with him in respect 
:of the audIt oo'6duoted In EnglBnd tn respect of the Rome Accounts of the. 
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Secretary of State in Council. As a matter of convention, I admit that 
the Home Accounts of the Government of India are generally laid before 
the Public Accounts Committee for perusal. I raised the question, Sir, 
last year as to the exact powers which the Public Aooounts Committee have 
of perusing these reports and offering reoommendations. thereon. This has 
not been dealt with by the Finanoe Member or the Government. The e ~

liar position is, Sir, that, whereas in regard to the bulk of the finanoes of this 
country that ar~ delllt with in this country, the Auditor-General is found to 
be not merely a creature of the Seoretary of State but in many respects 
practically under the control of the ern ~nt ,of India; in respeot of 
the very small part of the accounts of this country that are dealt with by 
the Auditor in England, his position has been, by Statute, metioulously 
defined to be a man of independence, who ought to be appointed every 
year and who corresponds in every degree to the position ocoupied by the 
Controller and Auditor-General in England, 0. man who oould be removed 
only by the concurrent votes of both Houses of Parliament. Sir, w8,think 
it is high time that these matters should be properly placed before this 
House and be discussed and I had expeoted in fact t ~t there was going 
to be a general discussion of this matter and I do feel still that it would 
be possible for the Honourable the Finance Member to give a date for' 
the discussion of the very important questions that are raised in this 
Report. I feel that it would not be right for us merely to pass these 'e ~ 

cess grants in the very bald way in which he has 'Put it. Sir, I object to 
the manner in which these excess grants have been brought up before 
this House and I do not propose to vote these excess grants unless and' 
until we have had an opportunity of full discussion of the whole Report 
of the Publio Aocounts Committee. 

JIr. T. Praku&m (EltRt Godavari and West Godavari cum Kistna: Non-
Muhammadan RuraJ): Sir, I rise to oppose this Demand. My Honour-
able friend, Mr. Rangaswami Iyengar, has dealt with the objeotionsat 
length. I would like to oonfine myself to the one statement made by 
the Honourable Sir Basil Blackett that, "because this Demand involves 
some complicated working of the items, it was not worth while placing-
the details before this House." How can this House be expected to vote' 
for this Excess Demand whioh can be criticised both with regard to the 
policy and the nature of its deta.jls, when the Honourable Member who 
rose to demand it here has not ohosen to tell us the deta.ils l' We are' 
oertainly sent here to  understand these things and then to give a vote-
with regard to a Demand if we think it is proper, and I shouid certainly 
say. that t~e ~ urse adopted by the Honourable Member is open to very 
senous obJectIon. If he thought that we have all come here simply to-
nod our heads when it is stated in the HOllse that this involves very ~
plioated working out of the details, he will be very much mistaken' for as 
my Honourable friend, Mr. Itangaswami Iyengar, has pointed ~t, it is 
the duty of the Finance Member to explain e,ch item, to show how he is 
entitled to it, and to put the House in possession of all the details. r 
would appeal to the House not to pass anyone of these"Demands without 
knowing the details. It is an insult to every one of us if we are BAke.d 
to vote in thiR manner and if we should he voting in this manner . 

• 111'. B. Du (~ri8s8 J?ivision: Non-Muhammadan): Sir, I fully agree 
~  the observatIons WhICh have fallen from my Honourable friend, 
Mr. Rangaswami Iyengar. Besides going into the questions which have-
been raised by him, I would like to know why., when within a fortnight • 

.. 
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[Mr. B. Du.] 
hence we will have to discuss the main Budget, some of the items that 
have been included in the Supplementary DemaQds might not .have been 
left to 'be considered with the main items of the Budget as they involve 
questions of policy a.nd commifltnent of large expenditure. I would just 
point out one fact by way of illustrating my point. Take the Gra.nt for 
Aviation. 

JIr. B. K. Sh&DD1ukham Ohatty (Salem and CoiinbA.tore cum North 
Arnot: Non·Muhammadan Hural): On a point of order, Sir, Are we dis· 
cussing Supplementary Demands? 

Ilr. B. »u: I am just illustrating my object. Two years ago, when 
the Cairo·Karachi Aviation scheme was sta.rteci, we were told that India's 
liability would be small. Here I find . 

1M BODOUr&bl •. Sir BMil Black.,,: I would 8lIk you again on a point 
oforcier, Sir. We e.re discusejngthe excess grants and I believe the HDD.· 
ourable Member is interested in the supplemep.taries. 

JIr. B. D.,: Yes, Sir, I am discussing the policy a.nd 1 am giving aD. 
. illustra.tion to show that the Honourable the Fina.nce Member has not 
8i:feQ a.ny opportunity to the House to express its opinion on the general 
policy of the House on Aviation! I. am taJring that illustration. Here it 
is 'stated: ." SUbject to t.he question of policy involved being accepted by 
the Legislative Assembly before whom a separate memora.ndum will be 
laid." That is as regards the policy' on Aviation. I thought that a memo· 
ra.ndum would have been supplied to us this morning, but it is not here 
on the table. Weare asked to give sa.nction to several la.khs of rupees 
in respect of the Security Printing Press and so on. There must be 
something very wrong in the. Government estimates that they wa.nt 80 
much extra money within a. few months. They slyly bring in eXCeSS grants 
involving questions of policy. They bring before the House Supplementary 
Demands, both ca.pital gra.nts and revenue grants. I want that the whole 
matter should be discussed later on during the bu~t time and tha.t it 
.hould not be forced out of us by Supplementary Gra.nts. We are told 
that very slight excess grants. are required but under the system of excess 
grants big policies are given effect to and we are asked to commit our-
selves to t,hings which we will not commit ourselves to if we have ample 
opportunity to go into those things. 

The Honoura.ble Sir Basil Blackett: Sir, I have spent' several yelU'l:l 
in tr.ying to get this House, or rA.ther the previous House, to t.ake a.n interest 
in the exress grants and in t.he Report of the Public Accounts Committee. 
I thiuk t.he e b~r who spoke second, Mr: Prakasam, was not in the 
pre.vioul'l House, but t,ho!'le Members who were in the previous House will 
not hnv(' r~ tt.en that I have more than once tried in connection with the 
exccl'ls grant;s to raise n gelteral discussion on t.he Public Accountl'l Com· 
mit.t.ee's Report flnd t.o raise lIn interest in t.he Hottse in the sort of ques· 
tions't.hat arC' miRed hv t.he Public Account.s Committee IIJld it has' not 
been II. success. The House has not, desired to disctIss these mutters .. 
(Mr. A. Ranga8wami Iyengar: "Question. ") I except Mr. RnngnRwami 
I vengar who was an extraordina.rily vaJuable member of a. previous Public 
Arcounts Committee and T rejqice to Bee him 8. member of the present 
one. If I did not set out. to i ~ a full expla.nation of this partic\'lar excess 
grant and of the ot.herA when I spoke before it was for two reasons. The 
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first is that I doubted whether the House wished it. The second is that 
they have been fully examined by a Committee of this House at great 
length. They have been carefully gone into with witnesses and that Com-
mittee has come to certain conclusions and made a. report. It has made 
certain recommE'.ndations for action with a. view to preventing a recurrence 
in some cases of the causes which led to an excess grant which is always 
for some reason or other objectionable. It is objectionable that money 
should be spent before it has beeu voted by this House and it shows some 
kind of failure of system whenever there is an excess grant. The Public 
Accounts Committee has made its Report and has given full explanations 
which are amplified by the evidence which appears at the end of a volume. 
If there is a general desire on the part of this House on Bny occasion to 
have a discussion of the Heport of the Public Accounts Committee as a. 
whole I sha.ll be very anxious indeed to press upon my Honourable friend 
the Leader of the House to give time for such a. discussion. But I may 
say, perhaps regretfully, that this moming is the first time this Session that 
it has even been suggested to me that the House desil"88 to have a dilcus-
sion of the Public Accounts Committee's Report. 

IIr. Jamnadu II. lIehta (Bombay City: Non-Muhammadan Urban): 
'The House Bctually discussed it last year. 

'~.' , 
The Honourable air Bun Blacke": It was not intimated to me bef!)1'e-

hand that the House would like, on the excess votes, to discuss the Report 
-of the Public Accounts Committee, but I may say that if you, Sir, regard 
it as in order, I have no objection to a discussion now. 

IIr. B.. E. llhamDukham Ohetty: We have had no notice. 

Mr. A. Banluwa.m1 IYlDlar: We are hardly in a position to 

Mr. Prell4ent: Order, order. The question is: • 
.. That an excells grant of Re. 14,28,692 be voted br the Allllembly to regullri .. 

. the expenditure charglable to revenue actually incurred m exce.. of the wted F-
in the year 1924·25 in respect of the 'Indian Posta and TeleFapha Department'. II 

The motion was adopted. 

SURVEY OF INDIA. 

The Honourable Sir Bas1l Blackett: Sir, I beg to move that a.n excess 
; grant of Hs. 1,13,327 be voted by the Assembly to regularise the expen-
diture chargeable to revenue actually incurred in excess of the voted grant 
in the year 1924-25 in respect of the .. Survey of India " . 

. This excess wa.s due in the first place t.o the fact. that the estimates 
expected certain savings which were not at the end realised ond in the 
second pJaee that an e.rroneous adjustment amounting to Hs. 42,O<ll was 
made in the estima.tes and had to be rectified in the following YClir, thus 
causing an excess of Hs. 42,000 in the expenditure of that year. The 
third was that larger expenditure took place on Survey parties working for 
Provincial Governments. The fourth was tha.t less was rea.Iised from the 
'sale of maps tha.n was anticipated. The Public Accounts Committee 
.examined the causes for this excess with "ery considerable care Bnd the' 

• 
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genereJ. upshot of their examina.tion might, I think, be said to ha.ve been 
that information as to the progress of expenditure was not sufficiently 
early in the ha.nds of the resp<;msible accounting officer. That is a sub-
ject which has been given considerable attention to by the Public Acco\mts-
Committoe from the beginning, namely, the necessity that the officers 
responsible for keeping within the voted grant should be in a position to 
know the progress of expenditure. In this cu.se there was an obvious 
failure of infonnation and it was not until it wu.s too late to a.sk for a 
Supplementary Grant that the Department discovered that it was in need 
of more money than had bet1n voted. A Pay and Accqunts Office, in which 
audit and accounts are separa.ted, has now been established in connection 
with_ the Survey of India and we have, I think, very good reasons to share 
the hope of the Public Accounts Committee that better vigilance will now 
be exercised and that such excesses due to these causes will not recur. 

The motion was adopted. 

ARCHJEOLOGY. 

!he Honourable Sir Baall Blackett: Sir,'! beg to move that an excess: 
grant of Re. 57,702 be voted by the Assembly to regularise-the expenditure 
(lhargeable to revenue actually incurred in excess of the voted gra.nt in the 
year 1924·25 in respect of .. ArchEology ", 

In this case the excess is really a matter of accounting. It was decided 
in the course of the year 1925·26 that the cost of upkeep of certain monu-
ments and gardens in the United Provinces was chargeable to the Central 
revenues. It had been initially paid from the revenues of the United Pro-
vinces. That decision having ·been arrived at, it was necessary that pro-
vision should be made in the Central Budget for meeting this expenditure, 
and, instead of following a recommendation 6f the previous Public Acoounts 
CommittP.e that in such a case the expenditure shoul<d be repaid in the· 
year after it had been incurred by the presentation of a supplementary 
estimate or out of money provided by the Assembly in the year 1925.26, 
the cha.rge was written back to the year 1924-25 in which it had been 
incurred with the result tha.t there was an excess over the provision for-
the year 1924·25 under that head and there wo.s no opportunity of pre-
senting a supplementary estimate before the expenditure was incurred soo 
far as the CMtral Government. was concerned. There was a misunderstand-
ing as to the intentions of the Government of India in £his case And-
in future I hope that attention will alwaY9 be given to the recommendation' 
of the Public Accounts Committee, accepted by the Government of India, 
that when such an adjustment has to be made it shall not be written-
back to the previous year but shall be chargea.ble to the revenue of the 
yea.r in wbich the decision W8S arrived at. 

TIle motion was Mopted. 

EDUCATION. 

The Honourable Sir BIUIU Bla.ckett: I beg to move that an ~ ess grant 
.. of Rs. 1,546 be voted by the Assembly to regula.rise the expenditure, 
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chargeable to revenue actuo.lly incurred in excess of the voted grant in 
,the year 192:l-25 in respect of " Educa.tion ". 
The excess. in this case is an illustration of wha.t is .rather a consider-

able difficulty in our accounting system. There are certain amounts of expen-
diture which the Government of India incur as the agent of some non-gov-
ernmental  authority, in this case the Rajkuma.r and Aitchison Colleges, 
and the system bas been that part of the expenditure of those colleges. 
is met out of the grant from the Government of Indio. and the Government 
of India. ha.ve been responsible for meeting the expendit,ure of these colleges 
80S a whole and then rt'covering from the funds of the colleges a. sum' in 
excess of that which is provided from the pocket of the tax-payer of the 
Centrw Government: that is to say, the expenditure takes place out of 
Government money in the first instance, which is recouped when the-
receipts of the colleges come in, and, provided that the full amount is re-
couped less the. Government grant, everything appea.rs to be in order. But· 
if the sum is not recovered until the year after, the Government have in· 
fact expended a sum which ha.s not been voted ~y the Assembly. But 
that is not the only difficulty. It is a very difficult question to answer 
when one is asked co Under what authority do the Government incur expen-
diture out of the tax-payer's pocket on IIo()co.unt of a non-Government ser-
vice in advance of the receipt from t,hat non-Government source of 'the 
sum with which to meet that expenditure?" We have, &8 members of 
the Public Accounts Committee will remember, gone into this questioo;. 
at very considerable length. and made certain definite recommendations. 
In regard to the Rajkumar and Aitchison Colleges 'we hope we have ta.ken 
steps which will prevent a. recurrence of this excess. On the more general 
question the further pages of the Public Accounts Committee's Report will 
be found to be of very considerable interest, but in this particular case we 
have, we hope, taken steps which will prevent a. recurrence of the excess· 
grant. ' 

Xr. A. B&Dll8wami Iyengar: Sir, I was interested to hear from the 
Honourable the Fine.nce Member that this question of regularising the 
excess grants made in respect of expenditure by bodies outside govern-
mental orga.nisations has engaged the a.ttention of the Public Accounts 
Committee, but I am still unable to see how this Government can ta.ke-
upon itself the responsibility of asking this House for an excell8 grant in 
respect of expenditure J ~r any head unless the Government and this' 
House have the authority to scrutinise the accounts of those insi;itutions. 
It is not merely the case of the Rajkumar and Aitchison Colleges in which 
I dare say the amounts may be recovered from high personages and digni-
taries who are generally the residents there. The question, as the Honour-
able the Finance Member stated, is one of more general importance. The 
GQvernment make grants to several institutions and in respeot of those 
institutions they provide for some sort of voice in their control, and if this 
policy of making grants to industrial concerns is developed so as to include 
the presence, for instance, of a Government director in these instituiions, 
the matter becomes further complicated and the question to what extent the 
accounts or the affairs of those institutions sllould be subject to the audit or 
scrutiny'of Government financial authorities is one which demands fill' greater 
a.ttention· than the Public Accounts Committee has given to it. And we· 
teel that we in this House ought not to be called upon to make a grant in 
respect .of Iny matter where it is an excess on the accounts of those bodies: • 
unles8 we he.ve an opportunity to scrutinise· those accounts and find out 
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~ r ourselves that that excess has really and justly occurred. By way of 
a.nalogy I may say that it is not merely in respect of the accounts of the 
Central Government but in Provincia.! Governments also. a· good deal of 
laxity prevails in this matter. I can mention to the Honoura.ble the 
Fina.nce Member a.n insta.nce in Madras in wbich the Local Government 
without rhyme or reason a.nd without any provision in the rules thought fit 
to advance to a statutory body outside the Government. namely. what is 
known as the Endowments Board under the HeligiouB Endowment Act in 
'Madras, some money for them to Cll.rry on their administration when the 
Act under which they were constituted was still reserved and was under-
going re-examination at the hands of the Legislature, the Governor and the 
,Governor General. They found that the Act was treated as null and void 
and that· the income which they had expected to derive by reason of the 
statutory power which they had to· levy that revenue could not come to 
them because the pel'Bons assessed contested the legality of the levy in 
a court of law, and the whole mo.chinery was upset with the result that 
that institution went without funds tmd as the Ministry there had set up 
that orga.nisation, they went out of their way to make a certain loa.n to 
them out of the Provincial Advances and Loans Account. I claim that the 
'Local Government has no power to make any advance out of the Provincial 
Adva.nces a.nd Loans Account except under the four classes specifically 
described in the Provincial Loans and Accounts Resolutions. What is the 
position of the Government when it makes adva.nces to an institution which 
might expend it extravagantly a.nd of whose solvency we have no idea? 
It mayor may not be able to repay the sum. I think aU these cases raise 
a very general question which requires much closer scrutiny than what 
may possibly b~. given by the Public Accounts Committee at its sitti~s 
comprising a few days. I hope, therefore, that the Governmf)nt will 
declare its policy op this matter so that the House may have a.n opportu-
nity of discussing it. 

" lfawab lIir BahlbUcla Abdul Qatyum (North-West Frontier Province: 
Nominated Non-Official): As one interested in education, may I ask the 
Honourable the Finance Member just a. small question, Sir, namely, whe-
ther it was the lack of applications for further grants that has brought 
about such a small demand for extra. grants before the House or whether 
there were anv strict instructions issued to the education authorities of 
the minor administrations under the Government of India., which prevented 
them from submitting more applications for further grants with the result 
that this demand for an extra. ~r&nt has been reduced to Rs. 1,546. I see 
that even the Department of Archlllolog:v, which ·is only meant for digging 
out old ruins Bnd graves, has received Rs. 57,000 extra, while Ed\lcBtipn, 
which is the mORt important subject, bas not come up with a. larger demand 
than Rs. 1,546 only. 

The Honourable Sir Bull Blackett: T t,hink the answer to my friend 
Sir Abdul' Qaiyum '1'1 l ~t. n ItS to whv Education does not get more than 
Archlllology is that in Education we areconcemfld with the t, inin~ for 
t,he future. whereas Archll.'ology is concemfld with the PRst. This is an 
excess gra.nt that is entirely concerned with the past. -Therefore, one is 
, ·1l1a.d to' see tha.t in so far as the two of them have sinned, the sin of .the 
future is lcss tha.n the sin of the past. The amount of an excess grant is 
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obviously not a guide to the total amount that is spent in a particular 
service. • 

. , 
On the general question fa.i.'ied by Mr. Rangaswami Iyengar, it is. a. 

voi'! interesting one, though I am not quite sure that it arises directly out 
of this case. The position in this case is simply that certain receipts did 
not come in until after the end of the year, so that there was an exoess 
in the amount of the actual expenditure over the amount of the Govern-
ment grant by this small sum of Rs. 1,500. That sum· came in the year 
after. So there was no final excess taking the two years together over the 
amount granted by the Assembly in the amount that was actually spent. 
But the difficulty was that the Government were as a. matter of fact spend-
ing money as agents, which had not been t~ by the Assembly, in the 
hope of recovering it later, and it is a very doubtful question, I t"bink, 
whether that is a desirable position, whether the Government ought to be 
iI). the position of having money to spend, other than the money voted for 
the purpose. On the question of the scrutiny of the accounts the position 
that the Government are inclined to take is this-that when a large grant, 
which is a large proportion of the total sum available for expenditure l5y a 
particular institution or body, is given from the pocket of the Central tax-
payer, then either the accounts of that body should be audited by the 
Auditor General or their accounts should be available for the inspection of 
the Auditor General and printed together with the Public Accounts Com-
mittee Report, or, at any rate, the department of the Government which 
is concerned with the grant to that body should be in a position to satisfy 
itself fully that the institution is being properly run Md that ~ e amount 
is being prop!'lrly expended a.nd should be in a position to answer any ques-
tions that may be put to it by the Public Accounts Committee or by the 
House when there is any doubt on tha.t subject. Obviously you do not 
want to overload the a.ccounts with the accounts of all the Universities in 
the country and of the enonnous number of bodies in the country to whom 
the Governmellt may be making comparatively small grants. It inust be 
a. question of degree but that a certain scrutiny ought to be ma.inta.ined by' 
or on behalf of this nonse over the expenditure. of bodies which receive 
grants is, I think, a broad principle tha.t DO one would question. The doubt 
is as to the extent of the scrutiny. 

:Mr. Jamnadas :M. :Mehta: 011 a. point of informe.tion, Sir. I want to· 
know from the Finance Member whether the recoveries from these Raj-
kumars are always p-qual to the advances mode or doe!! this House contri-
bute towards the education of the Rajkuma.rs a.nd they willingly accept 
the tax-payers' money. 

The Honourable Sir Basil Blackett: Jt is perfectly clear in this ce.se 
that the whole amount in excess is recovered after the event. There is 
~'O question of ultimn.te chnrge on the tax-payer. It is merely a question 
between rine year and another. 

:Mr. President: The question is: 

"That an excess grant of Rs. 1:546 be voted by the Assembly to re ular ~e th, 
expenditure chargeahle to reyenue actually incurred in exeea. of the voted grant In thlt 
year 1924-25 in respect of • Education '." 

The motion w8sadopted: 
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CIVIL VBTBRINARY SBRVIOES. 

'!'he Honourable Sir Bull BlIIcket,t: 1 move that an excess grant of 
RB. 18,895 be voted by the ASBembly to regulurise the expenditure charge-
. -&ble to re'Venue actually incurred in excess of the voted grant in the lear 
1924-25 in respect of It Civil Veterinary Services "., 

The excess in this case is explained on page 4 of the Public Accounts 
'. Committee Report as due to various small adjustments and also to the 
. action of the officer concerned in spending money in March without sufficient 
. .authority, on which the Public Accounts Cornmittee made some not very 
eomplimentary reIparkB. Another point of some interest which arises in 
this case is that. this is in a sense Il. technical excess. The Government 
of India. in t ~ Finance Depa.rtment provided out of its reserves a. sum 
sufficient to meet this excess but the Public Accounts Committee had taken 
.the view in the report for a. previous year, and ii had been accepted by the 
. Government of India., that the fact that the Finance Department has a. 
reserve out of which to meet unexpected excesses of expenditure in various 
directions does not override the general rule of appropriation thai the Gov-
ernment ought not to spend money 011 any particular vot,ed service in excess 
of the sum voted for tlll~t particular service. Those who are interested in 
this subject will sec in paragrnph 12 of the Public Accounts Committee's 
.. Report 0. full dislIUI:;sion of that purticular point which, owing to questiolls 
as to the exact meaning of tho Government of India Act, is still H11>b judice. 
We have however acted, I may say, in regard to the Supplementary 
.Demands which will be placed before the House after these excess votes 
have been dealt with, OIl the lissumption that, in spitc of the legal difficulties 
it is right that the Government llhould obtain from this House authority 
10r spending on a part,icular voted grant t,he amount they require to be 
spent on that grant even though they may be able to meet a small excess 
,out of their reserve. 
lIIr. A. Rangaswami Iyenaar: Sir, the Honourable the Finance Member 

.raised in connection with this grant the question of expenditure from the 
""eserves on which the Public Accounts Committee had bestowed attention 
.the . year before last. This matter, it was understood, was referred to the 
Law Department of the Government of India and I understand from the 
last ,Public Accounts Committee's Report tha.t the Legislative Department 
or Law Department-wha.tever it is called- . 
The HODourable Sir Baau BlackeU: The Legislative Department. 
JIr. A. B&DgaswamlIYIDI&l: I think it is a. wrong name. That depart-

ment considers that to bring up a grant again in respect of a sum spent 
out of the reserve wllich had already been voted could not be .strictly legal. 

There is, however, anot,her alternative course which it wa.s suggested the 
Government might take and which we indicated in the previous Public 
Accounts Committee, namely, to establish. a. kind of Civil Contingencies 
Fund, not exactly subject to the vote of the Legislature, except. on one 
occasion, and that tha.t Civil Contingencies Fund should operate as a. kind 
of ).cservoir ~nt  which these sums, a8 and when they are voted by the 
Assembly, wIll be paid back just as is done with a suspense account. That 
is, I think, a. more natural way of dealing· with it, for although it is true 
in respect of what is spent out of the Reserve, the Assembly will be called 
upon to vote these sums, the fact that there is a reserve which has actually 
·b.een t~d by the Leg!slative Assembly will ~rate as a. very great tempta-
tion to mcur expenditure and pressure will be brought to bear on the 
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"Finance Department of the Government of India, not necessarily in the 
'present Fina.nce Member's tiule, but 18,ter, to incur expenditure out f:J. this 
.:reserve, whioh is  so muoh in: the hands of the Government of India., to help 
oQu.t-:needy departments as and when they want money in necessitous oases, 
'There is a.l80 one other diffioulty which I feel. It is perfectly true tha.t in 
respect of a v,oted grant, when sums which are available from a non-voted 
'head under the same grant are brought up, we raise the question, and we 
9aid, so long as money is spent on 8. voted head, there must be a vote on 
-that. But we have not dealt with the contrary case when money remain-
ing out of a sulD which has been' actually voted by this House might be 
taken over to a non-voted head, in which .case it would not come under 
-the scrutiny of this House. Sir, this is a matter which ought to be dealt 
with by some definite ruling of the Finance Department . 

. The Ilonouable Sir BaeI1 Blackett: Sir. in regard to the Legislative 
De.partment, or the obstructive department as b is in this case, the 
-.Fina.nce Department is very much in sympathy with these remHrks of 
Mr. RangH.swnmi I.yengar. We do hold that the proper solution of this 
difficulty, if we can manage it, is somet.hing in thenat\lre of a Civil 
Contingencies Fund, but we Rre up against another difficulty in that we 
·.are advised that it is 'ultra vires of the existing law, or it may be. The 
matter is still being examined and the results of that examination will 
come before the Public Accounts Committee this summer. The further 
.queRt.ion of what is to be done in CHses in which there is a saving on a. 
'Vot.ed portion of ,~ e grant and a corresponding excess on a. non-voted, 
is also dealt with, I think, in paragraph 20 of the Public Accounts Com-
mittee's Report, and that recommendation and the views of the Govern-
ment of India upon it, will no doubt be one of the subjects which win be 
further (lonsidered by .~ is ;vea.r's ~ublic Aocounts Committee, 
Mr. PrelildeDt: The question is: 

" That an excess grant of Rs. 13,395 be voted by the Assembly to regularise the 
~ endit.ure chargeable to revenue actually incurred in excesl of the voted grant in 
tile year 1924-25 in rel~ect of I Civil Veterinary Service. '," 

The motion was adopted. 

CENSUS, * 
The Honourable Sir Baall Blackett: Sir, I beg to move that 

an excess grant of Rs. 2,330 be voted by the Assembly to regularise the 
expenditure chargeable to revenue IIctua.lly incurred dn excess of the voted 
~ant in the year 1924-25 in respect of .. Census ", 

This is another case whE!1'e the excess is covered by an aUotment from 
·the Finance Department reserve a1"d raises, I think" no new special 
accounting point. 

1Ir. S. SrlDlvaaa. Iyengar (Mndras City: Non-Muhammadan Urban): 
'Sir, I have· great doubt whether, under rule 49 of the Legislative Rules, 
the excess grant can be asked Jor in this way. That rule says: .• 

If When money has beeu spent on auy I181'vice for wllich the vote of the Assembly 
is necessary during any financial JAr in excess of the amount granted for that 
lervioo and for that vear, n demand for the excess shaD be prellllnted to the Assembly 
by the Finance Member, and shall be dealt with in the same way by the ASlembly 
as if it were a demand 'lor a grant," . 

Therefore ~e excess grant, just like a supplementary grant, should 
be asked i&' during the fi·nancial yea.r for which the grant was voted and 
for that yeaz. The language, is like that. .  . : • 

• 
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. . 1'he BoDourable Sir Bull Blackett: Bdr, I am not a legal expert, and 
if that is the case, the whole of our procedure in regard to excess grant.8· 
is undoubtedly irregular. An excess unfortuno.tely ,from the point Qf' III 
view of the law, cannot be incurred until the year in which it lis incuned 
has come to an end. If it is also the law that a demand for an excess 
grant cannot be made after the ena of .the year in respect of which it is·. 
incurred, the impaue is t-eautifully comp1ete. 
:.r. PrealdeDt: The question is: 
II That an exceas grant. of RI. 2,330 hI' voted by the ASlembly to regulariae the· 

expenditure chargeable to revenue actuallr. incurred in exceS8 of the voted grant in 
the year 1924-26 in reapect of • Cellllus '. ' 

The motion W88 adopted. 
J OINT STOCK COMPANIES. 

'!'he HOIlourable Sir Bull Bl&ckefit: Sir, I lfeg to move that an excess 
grant of Rs. 1,483 be voted by the Assembly to regularise the expenditure 
chargeable to revenue actually incurred in excess of the voted gran.t in-
the year 1924·25 in respect of II Joint Stock Companies ". 

This I think needs no special additional explanat.ion. 

The motion was adopted. 

SUPERANNUATION I)ENSJONS AND ALLOWANCES· 

'!'he Honourable Sir Bull Blackett: Sir, I beg ~ move that an excess' 
grant of Rs. 2,63,167 be voted by the Assembly to regularise the expendi-
ture chargeable to revenue actually incurred in excess of the voted grant 
in the year 1924-25 in respect of •• Superannuation Allowances and i?en-
sions ". 

1Ir. A. :B.&Ilguwaml Iflagar: What)s this due .to? 
The Honourable Sir Bull Blackett: The explanation of this is given 

in dtem No. 8 of the Public Accounts Committee's Report. It is undoubt-
edly a case where there was 0. failure to exchange information which was 
in possession of responsible authorities before the end of the year and was 
not brought to the notice of the authorities res n~ble for presenting a 
su le en~ary estimate in time to enable them to do so. It was a case 
which"'! hope our arran e en~s in future will do something to prevent. 

Mr. X. K. Ach&r)'& (South Areot cum Chingleput: Non-Mubammada.n 
Ruml): Sir, I rise to move the amendment of whjch I have given notiee. 
It runs as follows: ' 
.. That, thE> Dema.nd under the head • Superannuation AIl()wances 'and PensionA' 

be reduced to RI. 100. .. ~ 

'l'hllt is of. courao the motion. Within bruckeh; Romo reasons are given. 
(Go VBrnrmm t '10 failure (1) to give proper replies to intorrwUa.tions and (2) 
delay in Ildjusting figures in D()mands for SUPJllemenhlTj' Grant.s.) I 
put them down when I was nsked to do 80 just as I felt t,he reRROn" in 
my mind, The fil'Rt, thing in there is Governmf'nt's failure to give proper 
replieEl .to interpellations. When the sheet contllining the eXCPF!8 grantFI 
wa:s put in my hand, psychologically speaking, I was smarting under what 
J considered the insult offered to t,his House find to you, Sir, when 0. ques-
tion was asked a.nd a reply which I considered insulting was given. When 
that w!ls in my mind and I Ol~nd }lere something in the shape of super-
annuation allowances and pemllons to i,he Executive, T :ljhought what r 
comidered to be the offence of one memher of the Government deserved 
to be visited upon an inwhOlle interest thelIA superannuation dlowarices 
and pensions are baing asked for. 1 quite II@'ree that wiH be vicarious-
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'punishment; and I do n ~ propose at this moment to discuss the logical 
'or doctrinal aspect or to sa.y whether vicarious punishment and vicarious 
suffering are right or wrong . 
. : I do not propose at this moment to discuss the wider aspects of the 

. principle involved. A second reason therefore is also added.· I 
,12 NOON. propose when the regular budget is presented by means of 
some ,technical cuts to get a proper reply from Government-and from 
you also, S~r, s to the manner in which questions duly admitted by 
you ought to be ,treated by the other side of the House. Therefore, that 
part of the ques.tion I shall not press to-day although I must. aga.in repeat 
there is a. very real issue in my mind and I hope everybody in this House 
will rCllliRe as much as I realise that when questions Bre admitted by you 
we have the ri ~t t,o expect that ,they shaH be answered properly. 

Xr. Prellldent: I should like to know what possible c nnec.~i n there is 
between the failure of Government to give proper answers to questions and 
'I,his particular supplementary excess grant. 

Xr. X. It. Acha.rya: I am just explaining, Sir, although I do not press 
it, t ll,~ I consider it to be a very bad piece of .... 

Xr. President: Order,  order. That may be so. There a.re other ways 
in which that question can be raised, the Honoura.bie Member will agree. 

Xr. X. It. Ach&rya: Therefore, I will go on with the second reason 
given by me, namely, the 'delay in adjusting figures in Demands ~r 

• ,Supplementary Grants. Now I have taken some pains to read the eVI-
dence which was given with reference to question 810 on page 150 of 
the Evidence volume. With respect to these superannuation allowances 
there is a question given and this is the answer: 
"It was due entirely to the fact that we recovered leu from the Commercial 

,departments than we expected to recover on account of pensions. For the reason why 
we failed to provide additional funds to meet it or to ask for additional funds, I 
am afraid I shall have to refer to the Accountant General, Central Revenues. He 
was responsible for it as far as I know. He did not tell u .... 

• 
And I !.io.ke it that Bome of the questions which follow are with regard 
to .~ t pa.rticuiar subject. The House has already heard from my ,friend 
·the Honourable Mr. Rangaswami Iyengar 8S to the general issue!-that 
'officials should not come forward with dema.nds for. excess grants but that 
as far as possible these accounts should all be properly a.djusted within 
.the year under review and if necessary Supplementary ran.~s should 
'be asked for in time. In this case it was a very responsible officer of 
Government, as noted here, namely, the Accounta.nt General of Cebtral 
"Revenues, who was responsible. for this laxity. Now this House has a 
right to expect an explllnation why such a highly paid officer wi.th the help 
of a huge department whdch must no doubt be working under him ought 
to have fruHtld in adjusting these accounts properly within t,he year under 
consideration. On t A.~ ground I would press that at least .one of the many 
items thlllt fire nsked for ill the Grnnts to-da.y ought to be rejected ILIld at 
·1 east, on that one account, that we do expect the heads of these huge dtl-
partments to be very much niora prompt in the discharge of t, ~ir duties. 
:Mr. President.: WhAt exnctly is ,the motion which t,he Honoufnhlo 

Member is moving? Does he wish to reduce this Demand to Rs. 100 or 
.by Rs; 100? 
Kr • ., E. 

-grant. -.. 
Acharya: To Rs. 100. It is It practical' rejection of tl\e 

\. '.11 ,~," •. i. .'" t' 
.-B 
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I'heKODOVab)e Sir BaaU Bla.cket(,; Sir. in .the interests of those same 
conventions to which the last speaker attaches importance I WQS very glad 
to soe that you. Sir. il\tervoned to draw the Honourable Member's attention 
to .the fact tha.t this is no opportunity to discu."ls. the failure of Members 
of Council and others to answer questions to the entire satisfaction of the 
questioner. I may leave that point, I think, where it was left by the· 
course of the deba.te. 
As regards the proposal that this gra.nt should be reduced to Rs. 100, I 

would point out to the House that what has happened is tha.t this money 
has actuoJ.ly been spent. If .the whole of it is not voted there is It sum 
which has been spent which is not covered by the authority of this House. 
The rORSons for·the excess vote are in part the very reasons why this House 
is being aued to reject the vote, that is .to say, the Government is com-
ing forward to ask the House to grant this SUm because owing to the fsHure 
of certain officers to foresee the need of II. supplementary grn.nt an excess 
grant has been incurred, and .the Honourable Member is asking that, owing 
to the failure of certa.in officers to see in' ti'me the need for a supplement-
ary. the House should make a cut. For the same rt'ason. therefore, the 
House is being asked to make a cut and to grant the vote. The Public 
AccouIlts Committee reports quite definitely the fa.ilure. It is a. failure 
which is regretted and it .is a failure which the Committee turned its 
attention to remedy a.nd which the Government of India. on the advice 
. of the Public Accounts Commit.tee. w,i-Il continue to try and remedy 80 
that it may not occur in future or occur less frequently. I cannot, in 
a.nswer to the complo.int that there has heen a failure. sa.y anything ex-
cept t a.~ there has heen a. failure which we are t~n  to remedy and it' 
is because there has been a failure that we need thiS money. 
Xr, President: The question is: 

"That an ,e ce~ l Itra.nt of RR. 2.63,167 be voted by the AS80mbly to I'egularise the 
eltJlenditurl' c ~r~ea. le to ravenna actually itlourred in exoess of UtA voted ~rant in the 
year 1924·25 in respect of 'Superannuation Al ancl'.~ and Pensionll'... . 

The motion was adop.-ted. ,. 
REFUNDS. 

n 

'l'be Honourable Sir Bull Blackett: Sir, I beg to move thai an excess 
grani( of Rs, 1.81,548 be voted by the Assembly to re uln.ri ~ the expendi-
ture chargeable to revenue actually incurred in excess of .the Voted graDt 
in .tho yel\r 1924-25 in respect of "Refunds", 

The explanation is given in the Report of thA Public Accounts Com-
mit,tee. Steps have been taken to prevent a. recurrence of the causes whioh 
led to this po.i.t!icular exoess BDd I do not think I need take the time of 
the House in adding to the explanation. 
The motion was adopted. 

BALUOHISTAN. . 

The HonOUJable Sir Bun Blackett: Sir, I beg to move that 8·n e'l:cess 
. graat of R!I. 1,40.788 be voted by the Asse bl~ to regularis6 the expendi-
ture' chargeable .to revenue actually incurred lin excess of the voted grant 
in the year 1924-25 in respect of "Baluchistan", 
This is amply explained. I think, in the Beport and in the e'ridence 

of the Public Accounts Coml'lliittee. It is.another case wbere the excess 
was not discovered in time;to oome up for a Supplementary Gl'ant, 88 
ought to have been done. ''\ ' 
The'motion was adopted. 
4: 



r,UAJlDt:I FOR EXOESS. ORANTS. 621 

lRRIGA1'ION fWT ClIARGI!:D 'fO HEVENUK. 

The BODourable Sir Bull Blackett: Sir, I beg to .move that an excess 
' r~t. ()f Rs. 80,898 be voted by ~ e Assen~bly to regula.risc the exppnditu:c 
chargeable to revenue actually Incurred 1ll excess of the voted grant In 
the year 1924·25 in respect of .. Irrigation not charged to Revenue " .. 
The explanation in this casc, Sir, is similar in nature to that in respect;. 

of the excess on payments for the Rajkuma. and Aitchison Colleges, that 
lS, the non-receipt by the end i)f the year of contributions which were ~y 

received after the year was over. 
'l'he motion was adopted. 

DEMANDS FoR SUPPLEMENTARY GUANTS. 

ST.-\MPS. 

The BODourable Sir Bun Blackett (Finance Member): Hir, 1 oeg to 
~ 'that u supplerrwntllr.v SUUl not exceed.ing Us. 1,68,000 be granted to 

thl' Governor Genel'lll in Council to defray the charges that wiH come in 
course of pttyment during the year euding the 31st day of March, 1927, 
in rBspect of .. Stamps". 

I shall be glad, Sir, to give any explanations that may be asked in 
respect of t,his Demand, the reason for which is explained in the Report 
of the Standing l<'inance Committee to which reference is made at the 
bottom of the page. 

Xr. :B.. E. Shanmukham Ohetty (Salem and Ooimbatore cum North 
Arcot: Non-Muhammadan Rural): 'Sir, with regard to these Demands ~ 
Supplementary Grants, I have got a complaint to make against the Gov-
ernment, a complaint which is shared by many Members on this side of 
the Housp. The list eontaining the Demands for these Supplementary 
Grants and the proceedings of the Standing Finance Cqmmittee before which 
these SupplemEl,Iltary Demands were placed, e~e given to us only on 
Monday night.'! (80""'6 Honourable MemberB: "Yesterday morning.") 
I got it late on Monday night, and I am given to understand that some 
Members got it only yesterday morning; and we were expected during,.the 
c urs~  of the day ,to go through these voluminous reports, to understand 
theBe Demands for Supplementary Grants and to hand in amendments. 
Even according to the rules we are, I tJiink, expected to' give two days' 
notice 6f amendments that we propose to mRke. It is physically impossible· 
for us to give this notice. Unde.r these circumstances, Sir, I protest em-
phatically against the way in which the Government have brought these· 
Demands for Supplementary Grants before this House. 

The Honourable Sir Basil Blackett: Sir, I am not 'Without sympathy 
with the Honourable Member's complaint. We have been working under 
considerable difficulties this year owing to the fact that the Standing 
Finance Committee could n$lt be brought together until the House lwId 
elected it. That happens ev8ry three years when there is a new Assembly. 
In the other years the practice is for the Standing Finance Committee to-
be called togetJter early in January. . It can then go through the .papers 
put .before it, discWls them, make its recommendations at leisUl'e, and the 
time of the officers of the Government concerned is alRo a. little bit eas.ier 
to arrange ir;rthe interests of .the Standing Finance Committ.ee when the· 
Committee meets before the Assembly is actually sitting. This year that 

B 2 ~ 
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·could not be done and it was not until last Saturday that we completed 
.the work of the Standing Finance Committee. Every effort was made by 
some hard Sunday labour to get these documents into the hands of Members 
on Monday, and we did get it into the hands of some Members, I unaer· 
'Stand, on Monday, though some Members perhaps did not sit up so late 
at night as I do myself and did not receive the documents until Tuesday 
morning. The Government naturally in such circumstances will not raise 
.any objection on the ground of shortage of notice to any motion for reduc-
tion. But I think the House is in a position with the very ample material 
before it to consider these grants now on the floor of the House and there 
are officers of the Government ready and in some cBses DO doubt anxious 
to give full explanation. 

Kr. A. B&Dguwami Iyengar: May I know, Sir, why it was not possible 
for the Government to give us two days' time within which we could 
'study these documents nnd give notice? It was quite possible for the Gov-
ernment to find other days. . 

Mr. President: The remedy is in the hands of' Honourable Members 
themselves if they care" but if they do not choose to avail themselves of 
the const.itutional remedy it is their own fault. 

The question is: 

" That a supplementary Bum not exceeding Rs. 1,68,000 be granted to the Governor 
General in Council to defray the cbarges that will come in course of payment during 
the year ending the 31st ·day of March, 1927, in respect of 'Stamps'." 

The motion was adollted. 

INTIRESr ON MISCELLANEOUS OBLIGATIONS. 

The Honourable SIr BuD Blackett: Sir, I beg to move that a supple-
mentary sum not exceeding Rs. 20,000 be gran\ed to the Governor General 
in Coul!cil to defray the charges that will come in c ~rse of payment during 
the year ending the Slst day of March, 1927, in respect of "Interest on 
Miscellaneous Obligations ". 

This is a case of a supplementary estimate which does not make any 
difference to the total Budget. The swn provided was by some error pro-
vided under the head of non-voted by mistake for voted. When that dis-
covery was made there was obviously 8 shortage of Rs. ~O,OOO under 
voted and an excess' under non-voted, and the Government now come before 
the House to ask them to regularise the position. 
The motion WI¥! adopted . 

• STAFF, HOUSEJIOLD AND ALLOWANCES OF TRE GOVERNOR GENERAL. 

The Honourable Sir Bull Blackett: Sir, I beg to move that a supple-
ment8l'Y Bum not exceeding Rs. 10,000 be granted to the Governor General 
in Council to defray the expenses that will come in course of payment during 
,the year ending the 3bt day o.f March, 1927, in respect of "Staff, House-
hold and Allowllnces of the Governor-GeneraL" Sir, ttiis' is a.nother case 
where the provision has already been. made, bllt under the wrong head. 
Only in thiil case. the sum has already beC'n' voted by the A~e bly and 
wr., a~e Plerely asking ~. e  to vote it under n. different head. -:'. 



DEMANDS FOR SUPPLBMBNTARY GRANTS. 6291 

Mr. II. It. AcharJa: Sir. I beg to move the amendment that stands in 
my name: 
.. That the Dema.nd under 'the head I Staff, Houlehold .and All ~a ces of t~e 

Governor General' be reduced to Re. 100. as a protest agalDst a bulldlDg for HIB. 
Excellency the Viceroy being maintained in Calcutta. ... 

Sir, I suppose the general rule is-although I have not got a copy of thi 
rules before me-that Demands for Supplementary Grants should be deal! 
with in the same way as demands for ordinary grants. I think, ~ir. it 
would be ...• 

Jlr. Prealdent: The Honourable Member need not discuss the point of 
order unles~ it is raised. 

IIr. II. E. AcIlarya: I wished. Sir, to fortify myself against any objec-
tion being taken. However, I shall proceed. I consider that this is Go 
relic of the old days when the Viceroy lived in Calcutta and had a big 
garden and house there. I really do not know whether in the changed 
circumstances of the latest system of administration it is necessary to main-
tain a huge building in Caleutta for the Viceroy to go and stay there per-
haps for a week or two every year. I consider that this is a very lavish, 
and not very 8a~ia a . ry item of expenditure which is always tllken fr"m 
the poor t,ax-payer in the long run. I should very much like. therefore. 
that whether it is put in one account or another account it should be put 
into no account whatsoever. I should consider that an item like this· 
ought to be justified on its merits. And. unless we '!oil feel quite satisfied 
that this Rs. 10,000 taken from the poor tax-payer is properly spent and" 
that it is quite necessllry for the efficient administration of the country. 
I should be very unwilling. and I hope everybody on this side of the House 
at least would be equally unwilling. to vote any money, even if it be a 
single rupee, for any expenditure which is not absolutely neoessary in the 
best intel.'lests of the land. I therefore move this, Sir, and I hope .that .on 
this one item at least the vote of the House will be made quite clesr that 
in putting forth Demands for Grants before thjs House every care ought 
to be taken'.to avqid extravagance. because we certainly consider this a 
very extravagant demand in the case of a poor country like India. ' 

Mr. O. Dmilwamy Alyangar (Madras ceded distriots and Chittoor: 
Non-Muhammadan Rural): Sir, I had no desire to take any part in this 
grant or any grant of these S'upplementary Demands. but, even if I had 
a desire, under ominary ciroumstances, I should not have selected this 
particular Demand for opposition. for more reasons than one. Sir, firstly, 
three years ago when I came to this Assembly the first lesson that I 
learnt WIlS that, figures of five digits in the Government of India were merely 
token figures used often only for rounding purposes, and as this Demand 
involves only a paltry sum of Rs. 10,000 I should not have thought of 
opposing it. Secondly, Sir. RS this Demand relates to the luxuries of His 
Excellency the Viceroy. I should not have grudged it. But merged as 
our countrymen Are in poverty. in misery and millions of people are starving 
even with()ut '-' Ringle meal in a day. we have never denied any Demand-from 
our distinguished guest for any luxurious comforts of his. But, Sir. on 
this occasion I.am inclined to oppose it. I oppose it, because it it! wanted 
for the maintenance of a gardE'n in CAlcutta caUE'd Belvedere. whereaB I 
have not seens single tear shed over the sorrows of Belvedere from the 
opposite side. Sir, yOll have further p1ucked awav all the finellt :flowers 
of the ~ le.' park all round this garden, crushed them and cast them' 
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away in Mandulay, and, Sir, you want to lllll.intuin tJ, parlldise in CulcuttiL. 
Are you justified? 1 do not want the HliDourable the Finance Member to 
answer this, but I want the Honourable the Home Member who is absent 
~ Borne niter C!/o of his to !'.nswer t i~. .  .  .  . ' 
The Honourable Sir Bull Blackett: Sir, I did not intervene before, 

but I would point out to you that this ,9 It proposal to transfer from Demand 
No. 41 to Imother Dumaud a sum whieh has already been. voted and a 
large purt of which has. already been sptmt. The result of its not being 
votml lo.duy would be that it would still be spent under Demand No. 41 
having nlrelldy been voted by the Assembly and not under the Demnnd 
proposed by GovernllltJnt now. Under these circumstances, I would ask 
you whether a disCU!lsion of the pur.pose for which money is required, 
namely, for expcndit,lIrc (11 a garden is entirely in order. , 
Mr. I. ]1(. DUDnett (Home Department: Nominated Official): May I 

be permitt,cd t,o sny. Sir, that the Leader of the House is the last Member 
who \vould show (lisrcspert to the Chair or to this House and that he is 
OOAent, on t,his exhilarating o('casion only becausc he is wonted in another 
place. '." . . ,.. 

IIr. President: Doe A the Honourable Member "'Rnt, tr') say anything on 
the point of order? .... ..". 

IIr. O. Durai5wamy Alyangar: Yes, Sir. I have heen arguing, Sir, 
that Q paradise in 11. desert is unneoessary. If I am ruled out of order, 
1 shall obe.v that ruling, I\ud though my tongue will surrender, my heart 
will not. 
I proceed to the next point, Sir. The Honourable the Finance MeIrl-

ber stated that this is an item f11ready voted under Demand No. 41, Civil 
Works, but the footnote shows nothing of the s~rt and a reappropriation 
has to be mooe from the reserve in Demand No. 72, Miscellaneous. 

Sir, I have to say one word more about the suggestion that is made in 
the footnote. perhaps an unwise suggestion, that this,ltem be transferred 
to General Administration. I cOD!'1ilier it t.o be An unwiso step, Sir, for 
tl,,. ern e~~, ~nd a delicat.e step. for us· I e~ t d' 'a~ainst  this 
Demand, and If His Excellency the VICeroy has to certIfy he wlll have to 
say "r think that if the flowers wither away in the garden of Calcutta, the 
general administration of the country will come to a standstill". Sir, I 
do not see how thE' Government are justified in aRking for this grant at 
this pRrticular juncture, at this psychological moment, when they ought 
to have been gracious, juat and equitable to Bengal before they made a 
~a.nd on this Rou.se. 
-Xr. o. S. Jt&ng& Iyer (Rohilkund find Kurnflon Divisions: Non-MuhAm-

Madan I-tul'f\.l): Sir, I do not want to follow the line of argument of t,he 
,two Members on this side of the HOllse, but I would Rsk the Honourable 
the Finance Member if he hILS rp.8d the very delightful observa.tions on 
the sttbject made by Lord Curzon in his .two volume& on the Government of 
India.. I beIieve;Sir, Lord Curzon was very unhappy over the derogatory 
position assigned to t.he Viceroy by trAnsferring him during the short 'Viaita 
he pays in X'mas to 8 much minor buil4ing,  while the old, Viceregal 
Lodge is allotted·to the Governor of Bengal. I think, . Bil'. flot leaat to maiD-
tain the ~~~~~. t~~.~~~~  __ the .b~~ .. '\. moul! 

·Speech not corrected hy the Honourable Member. 
", 
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,be abandoned. I hope the Honourable the Finance Member has. read 
these volumes; if he has not, I hope he will read them. au4. t ~t. in 
the light of Viceregal prestige, he will revise hi' attit~de." 
The Honourable Sir Balll Blackett: Sir, the answer to the last. question 

ie.in the aflinllative. 

:Mr. President: The question I have to put.is: 

"That the Demand under the head • Staff, Household and Allowances of the 
·Governor General' be reduced to Rs. 100." 

'l'he motion was negatived. 

:Mr. President: 'l'he question is: 
•. That. a lupplementa.ry 8um not exceeding Re. 10,000 be granted to the Governor 

General in Council to defray the expenses that will come in course of Jlayment during 
the year endinlt the 3lRt dRY of March 1927, in respect of • BtAff/ Household and 
Allowances of the Governor General'." 

The motion was adopted. 

DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

The Bonourable Sir Basil Blackett: Sir, I beg to move that 0. supple-
mentu.r.V sum not. (!xet'!t!ding Us. 20,000 he granted' to the Governor Genertl.l 
in Council to defra,Y the expenses that will corne in· course of payment 
during the year ending the 31st day of March, 1927, in ,respect of "Gov-
ernment of India, Depar,tme.nt of ]<;ducation, Health and Lands." 

'l'he object of this supplementary sum is .to pay the expenses of the 
transfer of records from Calcutta to Delhi. 

The moijon was adopted. 

Sl1RVEY OF INDIA.. 

The Honourable Sir B&Ill Blackett: Sir, I beg to ~ that a supple-
·mento.ry sum not exceeding Rs. 1,89,000 be granted to the Governor General 
in Council to defrll' tht' expenses that will come in course of payment 
during the Yl!Jr ending t,hc Blst dRy of Mn.rch, 1927, in respect of "the 
:Survey of India.." 
The motion was adopted. 

GEOI.OGTCAI. StlRVEY. 

The Honourable Sir Basil Blackett: Sir, I beg to move t:hat III supple-
mentary sum not e-xceeding Rs, i8,OOO be granted to the Governor 
General an COUDcil to defray the expenses .~ nt wiH come in course of 
'payment during the year ending the Slst day of March, 1927, in l'eRpeci 
d .. the Geological Survey. •• 

The motion was adopted. 

AXCB.iBOLOGY. • 
The Bonourable Sir Bull Blackett: Sir, I beg to move . that a supple-

mentary sum not exceeding Rs. 2,21,000 be granted to the Governor 
'General in Council to defray. the expenses .that wiH come in course of 
pa.yment ~urin t e year ending the 81stday of Marcli, 1927. In reSpect 
'Of .. Arc i~l y.", , 
'The motion was adoptee!. 
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MEDIOAL S ~C S  

fte Honourable Sir Bull Blackett: Sir, I beg to move that a supple-
mentary sum not exceeding Re. 17,000 be granted to the Governor 
Genera.! ;in Council to defray the expenses that will come in course of 
payment during the year ending the 31st day of March, 1927, in respec.t. 
vf "Medica.! Services." 

The motion was adopted. 

PUBLIC HEALTH. 

The Honourable Sir Bull Blackett: Sir, I beg to move that a supple-
mentary 8UInl not exceeding 'Rs. 68,000 be granted to the Pov:ernor 
Genera.! in Council to defray the expenses that will come dn QOurBe of 
payment during the y(~ar ending the 81s.t day of March, 1927, in respect of 
"Public ealt .'~ 

The motion was adopted. 

AGRICULTURE. 

The Bonourable Sir Bull Blackett: ~ir, I beg ,to move that a supple. 
mentary sum not exceeding Rs. 27,000 be grAnted to the Governor 
General .in Council to defrn,v the expenses .that; will come in course of" 
payment during the year ending the 31st day of March, 1927, in respect 
of .. Agriculture. " 

Khan Bahadur BaJl Abdullah BaJl ltulm (W t'st Coast and Nilgiris: 
Muhammadan): Sir, in supporting the grant, I wish to bring to the notice 
of the Government one thing, I had occasion to visit the Agricultural 
College at Coimbatore as an honorary visitor· Bnd I was surprised to find 
tha.l:. there was a building under construction at 11 cost of four 111"khs of 
rupees ~  accommodate only 160 students. I put :the same question 
in the Madras IJegislative Council and I brought it to the notice of the 
Government of Madras Bnd the Honourable the Minister for Development-
told us that they got this gra.nt from the Government.,of Inpia. So, what 
I would suggest to the Government is that, before sa.netionius'such grants, 
they should go minutely into the scheme and see wheth{lr 'So much money' 
is necessary for buHding. I would suggest, instead of spending a. Jot of 
money for building purposes, it would be better that the Government give 
money to encourage agriculture and for demonstra.tion farms and grants 
to Local Governments. 

The Honourable Sir BuU Blackett:. Sir, I am nat quite sure to what 
the Honourable Member .refers, The sentiments which he expressed are 
.'Such nl'1. I think, the Government migM well a.gree .with, but I think they 
'have nothing to do with the buildings or the e enditur~ for which this 
particular supplementary is incurred. This relates to the SUQ'BrcBne 
StAtion at Coimbatore and nothing else. I have no doubt, if tlie Honour· 
able M"'TIhf'r will speak to the Honourable Member or the Secretnry in the 
. 'Edut'!ation Department, he win be able to carry further the very interest· 
ing point that ne has raised. 
Mr, PrtIldent: The que,tion is: 

., ·That & supplementary Bum not· exceeding n.. Pfl,OOO be granted to the O ~OI  

General in Council to defray the expenses that will come in cOllr ... .of payment durillg: 
the year ending the 31st day of March, 1927, in respect of • A ricu tu~~ '." ' 

The ~ ti n was adopted, .. ":' 
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AVIATION. 

The Honourable Sir B&I1l Blacke" : Sit', I beg to move 
that a. supplementary sum not exceeding Rs. 9,96,000 be granted 
to the Governor ,General in Council to defray the expenses that will come 
in course of payment during the year ending the Slst day of March, 1927, 
in respect of "Aviation." 

Pandit Hlrda, .ath Kuuru (Agra. Division: Non-Muhammadan 
Rura.l): Sir, I move: 

"That the Demand under the head' Aviation' be reduced by Re. 100." 

I ha.ve set this motion down. Sir, only to elicit information. We are· 
asked to grant about 71 lakhs for the acquisition of an airship base at 
Dum Dum and an aeroplane base at Rangoon. 

Now, I know, that this expenditure is 'lot real expenditure at all. It 
simply involves ,,"he transfer of certain plots of land from the military 
to the civil authorities. But, liS this grant raises important ques.tions 
of polic;\'. I thought it proper· to a.sk Government to give us further informa-
tion than is contained in the proceedings of .the Standing FJnance Com-
mittee. In Q. memorandum from the Indian Air Board attached to the· 
proceedings of the Standing Finance Commjttee of the 4th February" 1927, 
it is Mid that an air service should be sta.rted between Calcutta 
and Rangoon. The Air Board recommend that for this purpose Govern-
ment should grant a subsidy to a compnn;v on certain conditions. In the 
first place. the bases should be constructed Rnd equipped by Government; 
they should be leased to the company bu.~ should not De owned by them. 
In the second pI nee , the company should be registered in India. wdth a 
rupee capital, and, in the third place, the company should be required to 
afford training and opportunities for, ~ l .y ent to Indians in R:lI branches 
of its work. T want t.o rtsk ern en~ whether thev have decided that 
t.he development of Civil Av,iAtion should take lac~ through a private 
agency. Considering tha.t railway, posta'l, telegraphiC' Rnd telephonic 
communications n.re pract.ically in the hands of Government I wa.nt to know 
why thp,y have (IOnsidered -it desirohlp t.o hllve Civil A ia.~i n developf'd not 
through tM State but through a prriva.tB agency. Secondly, if it blls been 
decided to have an air service be.tween Calcuttn Rnd Rangoon through 
the agency of a. subsidised company. have Government consider.ed the 
desirability of inserting a provision in the contract to be entered into· 
between the Government and tht' company empowering them to take 
over the company after 0. reasonable period of timC'? They took such 
power to themselves in the contrr>nt!! with certain rlloilway companies and 
I thi.nk it will be agreed that such 11 provision is desirllbl('. in the case of 
a. contrnct wit,h nn air compnn;v also should such a  c )mpany he formed· In 
the third plMe I should Iikc to know whether the second and third con-
ditions recommended by the Air Board, i.e., the company should be regis-
tered in India with fl. nlpeo capital a.nd t.hat it should be rt'quired to afford 
trBiining and opportunitieR ,for the e l ~' ent to IndiAns. have. been 
accepted by ern en~ themselves. I dare say Governmf'nt are in favour 
of-these conditions. But at present thev are contained onlv in the memo-
randum of the Air Bonrd which is published .1\fI an apPf'ndix' to the proceed-
ings of the Sta.nding Finance Cimmittee and thrsp-proc(>e,dingll give no in-
dioation of the mind of ern ( n~ t (~ sel e. I. I should also have 8.IIked •. 
Sir. wh'iher the RE.'pnrate memorandum which we ",'ere promised in the pro-
ceedings Qf, the Standing Finance Commit.tpp of the 4th February .  .  .  • 
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JIr. A. Rangaswami Iyengar: Please read that ·passage . 

. Pandit .. r~y Hath ~n ru~ Should I read it?· 

lIr. ~ Pr&kuam: Yes, please. 

Pandit JIirclay HatbKunsru: It is on page 509, Volume VI, No. 12, 
and runs: 

.. Aft.er !COme discussion· the Committee agreed to thllle propoula 'Iubject to the 
cjuestion of policy involved being accepted by the Legislative Assemblv before whom 
a separate memorandum 011 the subject would be Illid when the proposals come up for 
t heir consideration." 

I have been. supplied, since I !PWL' notice of thiR motion, with a. copy 
of t.he promised lJl!')morandum. 

Kr. A. Kangaswami Iyengar: We have not got it. 

(Several Honourable Members: .. None of us have got it. ") 

Pandit Birday Hath Kunzru: I have no· doub.t that since I have been 
supplied with 1I C( ~' of thc> memorandum other Honourable Members 
will also he HllpJilf('d with it. At liny rate, I understand that that is the 
intention of the Honourable Sir Bhupcndra Nath Mitra.. 

JIr. L. Graham: On a point of (>xplanl\tion, Sir, 1\8 regards the supply 
of these copies. 'rhe Depui.y Sf.'.cretary of f·he Department. concerned 
came info the official box with I.t few advance copies and he asked me to 
circula.te I hem ,to the Members who were ,likely to be interested. 

Mr. B. D": On 11-point of clrder, Sir. May I suggest that this Demand 
for Grant may be' postponed tHl .  .  .  .  . 

JIr. Preld.dent: That is no point of order. 

Pandlt Blrda), Nath Eunsru: Pcrhaphs, Sir, some of the questions that 
I have askEld nre answered in .the note that has been supplied to us this 
morning. But as the House will understand I hnve .had 110 time even 
to glaDce at the note. 

" 

'rho last quest,ion that I wati:t to Hsk is, why this matter, involving R. 
question of policy, even though it involves no extrn expenditure Bnd dG8S 
not. commit the House to further expenditure, has been Drought up in the 
form of It supplementa.ry eR.timate. Why could it not -have been con-
'Ridc>rpd nlong with othtlr quostions at Budget time? J am sure it will be 
oweed that all important quest.ions of policy should, as far as possible, 
. be c(lnsirlered nt one time. Further it is both desirable ana convenient that 
. information regarding theMe matters shoula be found in one place and 
should be easily ava.ilable. I hope (k,vernment will be good enough to 
throw light on the points t,ha.t I have raised. No one here will be opposed 
to the principle of the devp.lopment of Civil Aviation; but we should 
cert,,unlv 1i.lm to know where we stand in regard to this quest.ion both 
in .reslJoot of . policy and expenditure. 

Sir Parshotamdaa Tbakurdu (Indian Merchants' Ohamber: Indian 
Commerce): Sir, as one of the Members of the Standing Finance C ~ 
mittee who recommended that this matter should be put before the 
Assembly. for the ,purpose of the Assembly deciding the policy I thint 
lowe an explanation to the Houae at this stage. It is of couf.;,e to he 
regretted tliat the Department· concemed has not been able to place In 
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the hllnds of every Honourable Member·· a  . copy of the memorandum. 
.regarding the policy Rspromiscd. 1, Sir, have, 8a a e l ~r of the Stand-
ing Fina.nce CommiUee, II copy of 'the memorawlum and, in order to show 
the importance of the question being decided by the ASBeIllbly before any 
further money is voted, I would lilw to read to the Assembly just 11 few 
lines from one paragraph which lays down what the future .. expenditure 
regarding Aviation is t.o be. \ 

Mr. A. Rangaswami Iyengar: On '" point of order, Sir. If this momo-
randum ill t.o be read to the House, I think it is .right ~ llt copies of it 
shollid bl' circulrlted to every Member· of the HOllse, ftnd may 1 point out 
wheth.er on t.he whole it· would not be beUer to take this .,grant later? . 

Mr. President: That" is not a point of order. 

Sir Purshotamdas Thakurdas: I W(lS trying to make out, if my Honour-
able friend would only lot 111l' proceed furHler, a cllse tllll\. the issues 
invc'lved are serious and that, in view of the fact HlIlt no memorrmdum 
giving the whole of the details is before the nouse to-day, the matter 
will have to be postponed. . . 
Mr. R. K. Shamnulrham Ohetty: OnR point of order. Sir. Can the 

Honourable Member read from a report which is not Ilvailable to Members 
of this l ~e  

Xr. President; I understuud that it is gC'ing to be lnid on the table 
in due course. . 

The BODcurabie Sir Bhupeudra Hath Mitra: That is the intention, 
·Sir .... 

The n~rable Sir BasU Blackett: 1 think the report from which my 
Honournhle friend, Sir Pl ~ t.A dn  Thakurdas, was ROO\1.t, to rend, ma.y 
be A· s!iightl,v different one from t n~ which is placed on the table. I do 
n,ot; think that the one that. hM been placed on the ta~le is an exact copy, 
because J think i1» is an nmplitied document as compnred wit.h the one 
·thRt was laid before the StllTIding Finnnce Cmnmittee. 

Mr. R. It. Shanmukham Ohetty: May. I have YQur ruling on the ques-
tion e~ eran Honourable Membllr CBn read from a memorandum which 
is not availabla to the Honourable Members of this House, 80 that we can 
.regulate OUr future procedure accordingly? 

Kr. President: The Government are going to lay the report on the 
table of the House, I understand, Bnd a](\o to circulate copies of that 
report. 

Kr. R. K. Shamnuldwn Ohetty: That is after the vote is taken. 

Xr. Pre8ldent: The Honourable Member is entitled to move the post-
jJonement of this debate. 

Mr. R. K. ShamDukham Ohetty: By way of a point of order? 

Mr. Pre8ident: Not ,,by way of a point of order. It is within the right 
'Of eVtlry Member to move that the disGussion ge postponed. 

BIr PUrahotamdu TbaJrardaa: As I said, I came in possession of my 
-copy ~e memorandum in my official position 88' 8n· elected Memher.. 
-of this House on the manding FiuBnceCommittee and I feel it my duty 
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to put before the House the infonnation that I gathered on tQ,at Com-
mittee in order that I may lead the House on to 'the proposition than 
I propose to make, namely, that, until the memorandum is available to 
the House and the House has had the requisite time to consider 'the-
same, the consideration of thie grant should be adjourned. If my Honour-
able friend had only allowed me to proceed he would have seen that ! 
was going to suggest 'to them exactly what would be acceptable to him, 
that the House cannot, in the absence of the infonnation which was sub-
mitted to the Standing Finance Committee, proceed further with 'this. .Ii 
~i l therefore only read one part of paragraph 7: 

.. (4) Apart from these items other future expenditure must depend on the. policy 
which may he adopted in regard to the development of civil aviation in India, e.g., 
the formation of Indian companies and the grant of Bubsidies in the early years of 
working." 

Besides this the printed memorandum has several other interesting 
features which show that if money is to be voted by this Assembly 
without tlwir definitely k"owing what i.t may lead to., it ,is possible that 
they may have to vote an annual expenditure which· may go up to Rs. 26· 
or 30 lakhs in the course of a few years. I therefore feel that it is not right 
that this House should be asked to vote any more sums for aviation pur-
poses until the memorandum has been made available to the House and 
the House has had a full opportunity to study 'lihe memorandum very 
carefully.. I therefore suggest that further consideration of this item b~ 
adjourned. 

Mr. B. Daa: I rise to second the motion for adjournment put forwa.rd' 
by my Honourable friend, Sir Pursho'liamdas Thakurdas. We demand 
thB'lithe papers on Civil Aviation should be placed before the House and 
every facility and sufficient time should be given to Honourable Members 
to go through these papers and to come to a right decision on the matter. 
As I observed earlier in 'lihe day, Government come before the House, 
in the shape of a sma.ll demand for a few thousand nlpees even though it 
mny involve large questions of policy and, as my Honourable friend, Sir 
Purshotamdas Thakurdlls observed, commit the House to an eventual 
expenditure of some· 30 or 40 lakhs of rupees. In the Standing 
Finnnee Committee, of which I am not at present 8 member (Laughter) 
that does not mn.tter, we have sent our chosen representatives. to the 
Committee and they have 'to do their duty, and 1 am glad that Sir 
Plll'l~ ta das TliakurdBs has brought the subject before the House. In 
that Standing Finance Committee we suggested that every new scheme 
that Government bring before the Standing Finance Committee shoulGt 
. be hrought forward as a complete scheme shewing the full financial 
liahilities to the 'liax-payers, should be approved of by the Committee and 
that the Committee should know to what amount they stand committed 
on that particular scheme. While I was 11 member of the Standing 
Finance Committee two years ago, the Cairo-Karachi scheme committed 
the House and the country only to the extent of a lakh of rupees. To-day 
it is a matter of Rs. SO or 40 lakhs a.nd to-morrow it may be a big aviation 
scheme committing the country to crores and crores of rupees just as 
we have investment on the railway system. I could not tQ.ink of an 
avit,tion scheme unless I know whether Indians will be sufficiently 
emW9Yed in tha't service, if it is to be a priva,tecompany ~ a public-
. <lOQCem, whether it will be run by India.n ca.pitalists or iudustriilists or 
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whether it will be controlled from London or Berlin .and whetbel" the 
'particular company js entitled to such concessions. For tbeee· reasons 
I entirely and le ea~edly support the motion moved by my Honour-
:abl'e friend, Sir Purshotamdos ThakurdK8, and I hope that the Government 
will have the good sense to acoede to it. 

The Honourable Sir BhupeDdra Hath Eva (Member for Industries 
and, Labour): Government have not the slightest objection \;0 postponing 
the consideration of this particular question to a later date. It is per-
.fectly true tha\; the Standing Finance Committee agreed to certain pro-
posals subject to the question of policy involved being accepted by the 
Legislative Assembly before whom a sepa.rate memorandum on the subject 
would be lnid for the purpose. I understand that the Commiltee's decision 
was Ilrrjvcd at only a few dn,vs ago Ilnd tha.t my Department. had not 
the time to get that memorandum \;hrough the Press in time for circula-
tion before t,his morning. A few copies were received in print from the 
Press this morning and I believe a certaiG number of Members of this 
House have been supplied with those copies. But I know that all t,he 
MemberR have not yet got the copieR and I must apologise for the incon-
venience which may have been caused to them in being called upon to 
discusR tho subject without the help of that memorandum. I am perfeetly 
willing that the discussion of the matter should be postponed. If my 
HonourRble friend, Mr. Kunzru, in Rpite of that, would like to huvs 
informRtion on the 4 or 5 points which he raised, I am quite wil·ling to 
give him that information now. If, on the other hand, he would prefer 
that the supply of that information should be postponed until the mat'ter 
'comes up for discussion Inter on, I am quito willing to accede to ms wishes. 
Pandit JIlrday Nath ltuDlru: I would ask the Honourable. Member .to 

consult his own convenience. It is all the same to me when I get the 
information. 

The Honourable Sir BhupeDclra Hath Jlitra: It is the convenience of t ~ 
House. So far &s I am concerned, I am quite willing to give the infomui-
tien here and now . 

• 111'. P8lideDt: Tho original question was: 
.. That -a supplementary 8um not exceeding Ra. 9,96,000 be granted to the Governor 

General in Council to defray the expenses th.t will come in course of p!lyment during 
the year ending the 31st day of March, 1927, in respect of • Avi.tion '." 

'Since which the following amendment has been moved: 

.. That the further discussion of this motion be postponed." 

. The question that I have to put is that that amendmenl be made. 
The motion was adopted. 

CURRENCY •. 

The HODouf,:ble Sir Bisil Blackett: I beg t,o move that a supplementary 
sum not, excepdmg Hs. 1,67,000 he granted to the Governor Generltl in 
Council to d;-fray the expenses that will come in course of ay e~, during 
the year endmg the 31st day of March, 1927, in respect of "Currency .. '" 
The motion was adopted. 

CIVIL WORRS. 

The Honourable Sir BuO Blackett:. I m()ve that 0 su l(~ ( tary sum l' not exceeding Rs. 6,67,000 be granted to the Governor General 
P. •  . j"l Council to defray the expenses tbl\t will C0me :in.;course -Of 
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paytDentduring the year' ending the 81st day of March, 1927, in respect 
of, "Civil Works." 
, The motion W8.S adopted. 

SUPERANNUATION ALLOW ANOES AND PENSIONS, 

'!'he n~urabie sir Baall Blackett: I move tha.t 0. supplementary sum 
not exceeding Hs. 1,87,000 be granted to the Governor Geperal in Council 
to defray the expenses that will come in course of payment during the year 
ending the 31st,do.y of Murch, Hl27, in respect of "Superannuntion Allow-
ances QIld Pensions. ~. 

'l'he motion was adopted. 

STATIONERY AND PRINTING • 

. 'l'he Honourable Sir BIIlI Blackett: I move that a supplementtlry sum 
not exceeding Hs. 33,000 be granted to the Governor Gene.ral in Council 
to dl'frny the expenses thnt will come in course of payment during the yeur 
ending the 31st day of March. 1927. dn r.espect,of "S.tationery and Print-
ing ... 

Xr. J'amn&d.a8 X. Xehta: 1 have to draw the attention of the Member 
in charge to the very unsatisfaotory working of the Government Central 
Press at Calcutta and I think this is the proper head under whioh I oau 
bring to the notioe of the Member in oharge BOrne of the irregularities 
of that department. One is, and that has been most loudly compla.ined 
of, tha\ if you ask for a. partioular book orp8rticular pamphlet published 
by the Government which is on sale there, we sometimes ge\ quite another 
book and as the V. P.  P. does not disclose what the book UJlderneath 
is .... 

, The Bonour&ble Sir Bun Blackett: I would ask whether this is in order. 
The provision that is required is for stationery Rtores. n has nothing t:), 
do with the Central Printing Press. ., 

Xr. J'amnadaa X. Xehta: The word" printing" is there. Books are 
print.ed.(Laughter.) When you open a paoket you find that the book 
sen'\, is altogether different. You have already sent  the money. Now 
you hn.vc to incur further postage charges in returning the, book 
~nd usking them to ,send you the right one. 
". Mr. PrHldent.: I think this is too far·fetohed. 
The question is: 

.. Tbat a supplementary sum not exceeding RI. 33.000 lie granted to the Governor 
General in Council to defray the expenses that will come in course of payment during 
the year ending the 31st. day of March, 1927, in respect of ' Stationel')' and Printing .... 

The motion was adopted. 

MIBCELLANE017S. 

The Honourable Sir Baail Blackett: I move tha.t a supplementary sum 
not exceeding Rs. 2,93.000 be gr&nted \0 the Governor General in Council 
·to defray the expenses tha,t will CQffiE'l in course of payment during the year 
enaio$., the Slst day of March; 1921, in respect of "Miscellaneous." 

~ ~ 

\;! The motion was adopted. • " 

• 
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'" fte Honourable S1: Basil BlackeU.: l,mo:ve"tha.t a,slJ.pplementary sum 
"not exceeding Bs. 21,82,000 be ra.n.te~ to the 'Govel"Xlor ~neral in Council 
to defray. the expenses that will come in course of payment during the year 
ending t,he Slst day of :March, 1927, ill respect of "Refunds." 

The motion was adopted. 

NOR1'H-WEST lhtONTIER PROVINCE. 

'!'he Honourable Sir Bull Blackett: I move that a supplementary sum 
not exceeding Rs. 40,000 be granted to the Governor General in Councd 
to defray the expenses that will comtl in course of payment during the :tear 
ending the 31st day of Maroh, 1927, in respect of the "North-West }t'ron-
tier Province. " 

The motion was adopted. 

DELHI. 

'!'he Honourable S1: BaBil Blackett: I move that a supplementary sum, 
not exceeding Rs. 18,000 be granted to the ,Governor General in Council 
to defray the expenses that will come in course of payment during the :tear 
ending the 'Slst day of March, 1927, in respect of "Delhi." 

The motion was adopted. 

AJlIIEll-MBRW ARA. 

'!'he Bonourable Sir Basil Blackett: I rnove that a supplementary sum· 
not exceeding Rs. 1,04,000 be granted to the Governor General in Council 
to defmy the expenses that will come in course of payment during the y:e!l.r-
ending the 81st da~ of March, 1927, ill respect of .. Ajlner-Merwara." " 

The motion was adopted. 

ASDAMANS AND NICODAR ISJ.ANDS. 

The Bonourable Sir Basil Blackett: I move that a supplementary sum ' 
not exceeding Hs. 3,31,000 be granted'LQ the Governor General in Counoil. 
to ~e ray the expenses that will come i~ course of payment duri.ng the ;year 
endmg the 31st day of March, 1927, In respect -of the "Andamans and 
Nioobur Islands". 

The motion was adopted. 

CAPITAL OUTI.AY ON SECURITY PRINTING. 

• 
'!'he Honourable Blr BuU Blackett: I move tha.t a supplementary sum 

not exceeding Rs. 15,00,000 be granted to the Governor General in Council 
to defray the expenses that will come in course of payment during the ye8.l' 
ending the 81st day of March, 1927,in;l'espect of "Ca.pital Outlay on 
Security Printing. ", 

The 'otion was adopted. • 

--
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CAPITAL· OUTLAY ON CURRENCY NOTE PRINTING PRESS. 

"ft, Honourable Btr Bull Blackett: I move that a supplementary sum 
not exceeding Rs. 8,81,000 be ra.n~ed to the Governor General in Council 
·to defray the expenses that will come in course of payment during the year 
·ending the 31st day of March, 1927, ill respect of "Capital Outlay on 
-Currency Note Printing Press." 
The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Thursday, 
the lOth February, 1927. 
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